ITEM NO.1501 COURT NO.14 SECTION XVII-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).2646/2009

BAR OF INDIAN LAWYERS THROUGH
ITS PRESIDENT JASBIR SIGH MALIK Appellant(s)

VERSUS

D.K.GANDHI PS NATIONAL INSTITUTE
OF COMMUNICABLE DISEASES & ANR. Respondent(s)

(IA No0.187759/2022 - INTERVENTION APPLICATION AND IA No.187767/2022
- PERMISSION TO APPEAR AND ARGUE IN PERSON)

WITH

C.A. No. 2647/2009 (XVII-A)

C.A. No. 2648/2009 (XVII-A)

C.A. No. 2649/2009 (XVII-A)

C.A. No. 6959/2011 (XVII-A)

C.A. No. 8214/2017 (XVII-A)

Date : 14-05-2024 These matters were called on for pronouncement of
judgment today.

CORAM : HON'BLE MS. JUSTICE BELA M. TRIVEDI
HON'BLE MR. JUSTICE PANKAJ MITHAL

For Parties Mr. V. Giri, Sr. Adv. & Amicus Curiae
Ms. Suveni Bhagat, AOR
Ms. Vishwaja Rao, Adv.
Mr. Rahul Narang, Adv.
Mr. Harshed Sundar, Adv.
Mr. Nihar Dharmadhikari, Adv.

Mr. Daya Krishan Sharma, AOR
Mr. D K Sharma, Adv.
Signatyee o Verifed Mr. Rohit Vats, Adv.
gg@%ﬁb Mrs. Sunita Sharma, Adv.
Roseone
Mr. Guru Krishna Kumar, Sr. Adv.
Mr. Akshay Amritanshu, AOR

1



Mr.
Mr.

Mr.
Mr.
Mr.

Mr.
Mr.
Ms.
Mr.
Mr.
Mr.
Mr.

Mrs.
Mrs.
Mrs.

Mr.

Mr.
Mr.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Ms.
Ms.
Mr.
Ms.

Dr.
Mr.
Mr.
Mr.
Ms.
Mr.

Mr.
Mr.
Mr.
Mr.

Ayush Raj, Adv.
Samyak Jain, Adv.

Narendra Hooda, Sr. Adv.
Jasbir Singh Malik, Adv.
Varun Punia, AOR

Ashok Kumar Singh, AOR
Ashok Kumar Singh, Adv.
Pragya Singh, Adv.
Akshay Singh, Adv.
M.S Bhangle, Adv.
Rahul Dubey, Adv.
Sunny Singh, Adv.

K.Maruthi Rao, Adv.
K.Radha, Adv.
Anjani Aiyagari, AOR

Mohinder Jit Singh, AOR

Daya Krishan Sharma, AOR
Rohit Vats, Adv.

Subham Rana, Adv.

Ankit Bhanot, Adv.
Yashdeep, Adv.

Respondent-in-person

V.K. Singh, Sr. Adv.
Hitesh Kumar Sharma, Adv.
S.K. Rajora, Adv.
Akhileshwar Jha, Adv.
Amit Kumar Chawla, Adv.
Sandeep Singh Dingra, Adv.
Niharika Dewivedi, Adv.
Ritika Raj, Adv.

Manisha Chawla, Adv.

Mahi Pal Singh, Adv.

N. Annapoorani, AOR

Adish C Aggarwala, Sr. Adv.
Sukumar Pattjoshi, Sr. Adv.
Rohit Pandey, Adv.

Meenesh Kumar Dubey, Adv.
Yugandhara Pawar Jha, Adv.
Amarendra Kumar Singh, Adv.

Arijit Prasad, Sr. Adv.
Jayant Bhushan, Sr. Adv.
Dinesh Kumar Goswami, Sr. Adv.
S Wasim Ahmed Qadri, Sr. Adv.



Mr. Pratap Venugopal, Sr. Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. Kumar Gaurav, Adv.

Mr. Vikas Gupta, Adv.

Mr. Chanchal Kumar Ganguli, Adv.
Mr. Manish Goswami, Adv.

Mr. Upendra Mishra, Adv.

Mr. Madhavan Srivatsan, Adv.

Mr. Ratnesh Kumar, Adv.

Mr. Shashank Shekhar, AOR

Petitioner-in-person

Mr. Pankaj Kumar, AOR

Mr. Munawwar Naseem, AOR

Mr. Siddharth, Adv.

Mr. Sandeep Kumar Singh, Adv.
Mr. Shubhendu Saxena, Adv.

Mr. Arun Sharma, Adv.

Ms. Indra Chand Prajapat, Adv.
Mr. Vijay Singh, Adv.

Mr. Manoj Kumar Prajapat, Adv.
Mr. Mukesh Kumar, Adv.

Mr. Siddharth Batra, AOR
Mr. Rhythm Katyal, Adv.
Mr. Chinmay Dubey, Adv.
Ms. Shivani Chawla, Adv.
Ms. Archna Yadav, Adv.
Mr. Pratyush Arora, Adv.

Mr. Rajesh Srivastava, AOR
Mr. Rajesh Srivastava, Adv.
Mr. Gaurav Verma, Adv.

Mr. Ramakrishna Viraraghan, Sr. Adv.
Mr. Vivek Reddy, Sr. Adv.

M/S. Krishna & Nishani Law Chambers, AOR
Mr. Anil C Nishani, Adv.

Mr. P Prasanna Kumar, Adv.

Mr. H M Harish, Adv.

Mr. Krishna M Singh, Adv.

Mr. Rajiv Kumar, Adv.

Mr. Jyoti Kumar Mishra, Adv.

Mr. Ajith Achappa, Adv.

Mr. Kiran Kumar, Adv.

Mr. Nikhil Jain, Adv.

Mr. V Murnal, Adv.

Mr. Jaideep Gupta, Sr. Adv.
Mr. Devvrat, AOR
Ms. Rachita Chawla, Adv.



Ms. Harshita Sharma, Adv.

1. Hon’ble Ms. Justice Bela M. Trivedi and Hon’ble Mr. Justice
Pankaj Mithal pronounced their separate concurring reportable
judgments.
2. The Appeals (C.A. Nos.2646, 2647, 2648 and 2649 of 2009) are
allowed in terms of the signed reportable judgments. Paragraph 24
of the reportable judgment reads as follows:
“24. In view of the above, we are of the opinion that
the decision of the three-judge bench, in case of Indian
Medical Association vs. V.P Shantha (supra) deserves to be
revisited and considered by a larger bench. We, therefore
refer the matter to Hon’ble the Chief Justice of India for
His Lordship’s consideration.”
3. In terms of the signed reportable judgments, the appeals (C.A.
No.6959 of 2011 and C.A. No0.8214 of 2017) stand disposed of in view
of the Judgment passed in President Jasbir Singh Malik Vs. D. K.
Gandhi PS National Institute of Communicable Diseases and Another,
dated 14th May, 2024 (C.A. N0.2646/2009 and others).
4. Pending application(s), including application for

intervention, shall stand disposed of.

(RAVI ARORA) (MAMTA RAWAT)
COURT MASTER (SH) COURT MASTER (NSH)
(signed Reportable Judgment is placed on the file)
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